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1. Chief Post Master General
Andhra Pradesh postal 01rc1e.
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2 Supdt. ef Pest Offices
Kurneal Bestal Divisien
K rnool a ,

3. ‘Asstt. Supdt. Pest Offices
Adoni Pautal Sub Bivision
Adeni. Kurn@el Dist.
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Counsel for the applicant K.S.R. Anjaneyulu
! . ' ‘ Advocate

K. Bhaskar Rao
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OA.1431/97  Dt.29-10-97
ORDER™

Oral erder (pef Hen. #¥r. H. Rajendra Prasad, Member(hdmn.f2>,
Pl

Heard Mr. D, Subramanyam for Mr. K.S5.R. Anjaneyulu en
behalf ef the applicant and Mr. K. Rhaskar Rae for the
resp@ndénts.

1. The gpplicant was gppeinted Extra Departmental Delivery

. AgentﬁjAdoni Arts Cellege Pest Office, Adeni, in the year 1995,
It is seen, as per the impugned erder {Annexure-I), thaﬁ
Superintendent ef Pest Offices, Kurneel, found certain
administrative irreqularities in the selection ef thé
applica;%%n and preposed to set aside the same. A notice was
served en the applicant providing him an epportunit?&a shew
cause as to why the prepesed actien shesuld net be initiasted
agajinst him. (Annevure-1I). :
2. A reply has been submitﬁeﬁ by the applicant to the Said
nctice on 21-1041997 (annexure-ﬂf. NG further develoepment has
taken place,
3. The OA is disposed g%.with the following direction :

The reply submitted by tﬁe applicant be examined by the
Assistant Superintendent ef Pest Offices, Résp@ndent-3,en
merits. If he considers it necessary he is not precluded
from referring the same to Réspandent-z. i.e. Superintendent
ef Post Offices. A suitablé decision shall be tsken in the
matter by the competent authority on the basis of the reply
submitted by the applicant, as well as of the contentions g
raised in this Oa (fer this purpese a copy of this OA shall
be sent te beth respondents aleng with this order). 1In case

the Qdecision arrived at happsns to go advaerse to the service

Q%f | ee2.




interests of the applic&nt. the éame shall net eperéte

for a pefiad of'féur weaaks from the date of its issue., If
any decision has al;éady b;en teken and communicatgdjpgfoké_.
today. thé|same restrictien would apply te it-ané theqiﬁbii-
~éan£ shall net be relieved of his duties er his sefvices o
physicaliy terminated before feur weeks~e1$pse-afterutﬁe
date of issue of shkch erder. The applicant has fhe‘iiberty |

te reagitaste his grievance on.th€seoer any ether grounds,

4. Thus the OA is disposed ef at the admissien st;?e.

;ZACWM/ ——F D5k s
(B.5. Jai—Parameshwar) (H. Rajefidra/ PFFasad)

Dated : Octeber 29, 97

Dictated in Open Court -
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0.2.1432/97.

To . :

1, The Chief Post Master General,

- Andhra Pradesh Postal Circle,
Hy@e rabad‘-

2. The sUpeEintendet of Post Offices,
Kurnool Postal Division, Kurnool.

3, The Assistant Superintendent of Post Offices,
Adoni Postal Sub Bivision, Adoni, Kurnocol Dist.

4.l0ne copy to Mr, K,Sel.alsnjaneyulu, Advocéte, CAT,.Hyd.
5, One c0py to Mr.K. Bhaskar Rao, Addl.CGSC. CAT.Hyd,
6. One copy to Mr.MHRP.M.(A) CAT.Hyd.

7. One copy to D.R.(A) CAT.H-d.

8. One spare copy.
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issad for default -
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